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REPORT OF THE JOINT COMMITTEE ON OFFICES OF PROFIT 

I 

INTRODUCTION 

i, the Chairman of the Joint Committee on Offices of Profit, having 
been authorised by the Committee to present the Report on their behalf, 
present this their Seventh Report of the Committee. 

1.2 The matters covered by the Report were considered by the 
Committee at their sittings held on 6 April, 30 and 31 May, 27 and 28 June 
and 28 November, 1983. Minutes of these sittings form part of the 
Report and are at Appendix. 

1.3 The Committee considered the composition, character, functions. 
etc. of 26 Committees/Boards/Councils/Corporations, etc. constituted by 
the Central Government, State Governments and the Union Territory 
Administrations and the emoluments and allowances payable to their 
members. 

1.4 The detailed information regarding the composition, character, 
functions, emoluments and allowances payable to the members of these 
bodies was furnished by the concerned Ministries/Departments of the 
Central Government, State Governments and the Union Territory 
Administrations. 

] .5 The Committee considered and adopted the Report on 28 
November, 1983. 

1.6 The observations/recommendations of the Committee in respect 
of the matters considered by them are given in the succeeding paragraphs. 
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eOMMlITEES/BOARDS/COUNCILS/CORPORA TlONS, ETC, 
CONSTITUTED BY THE CENTRAL AND STATE GOVERNMENTS 

AND THE UNION TERRITORY ADM!NISTRATIONS 

Screening Committee for the Panels for Sports Commentators-(Ministry 
of Information and Broadcasting) 

2.1 The Committee note that the non-official members of the 
Screening Committee are entitled to consultancy fee of Rs. 75/- per day 
which is not covered by the 'compensatory allowance'. The functions of 
the Screening Committee for the Panels for Sports Commentators are also 
executive in nature. As such, the Committee feel that the non-official 
members of the Screening Committee ought not be exempt from 
disqualification. 

Advisory Committee on Sports Programmes-(Ministry of Information 
and Broadcasting) 

2.2 The Committee note that the non-official members of the 
Advisory Committee on Sports Programmes residing outside Delhi are 
entitled to TA as admissible under the rules and a fee of Rs. 75t-per day 
which is not covered by the 'compensatory allowance'. Hence, the 
Committee feel that non-official members of the Advisory Committee on 
Sports Programmes ought not to be exempt from disualification. 

(0 Whether membership of the West Bengal Housing Board con 
stitutes an Office of Profit-query from Shri AmaT Datta, M.P. 

(ii) West Bengal Housing Board (West Bengal) 

2.3 Shri Amal Datta, Member of Parliament (Lolc Sabha), in hi. 
letter dated 14 January, 1983 addressed to the Chairman, 'oint Committee 
on Offices of Profit, has stated as follows : 

2 
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ce •••••••••.•••••• 1 was unable to accept the membership of West 
Bengal Housing Board in view of the present rules which entitle a 
member to Rs. lOOt-for attendins a meeting of the Board. 1 have toId 
the Minister of Housing who is also the Chairman of the Houshins 
Board, and appoints members of the Board to change the rules so 
that it does not constitute an office of profit. He has agreed to 
do so but controversy has arisen regarding what amendment to rules 
should be made. 

My sugestion has been to amend the rules to the effect that a 
Member of the Parliament, if appointed a member of the Board, will 
get travelling, and daily allowance in the same scale as admissible to 
bim while attending a meeting of Parliamentary/Consultative 
Committee. 

. Please confirm whether the above suggestion of mine is in order 
and also whether it is also the practice or convention to pay M.Ps. 
T A and DA in the same scale as paid by Parliament when· they arc 
appointed to other Boards/Committees of the CentralfState Govern-
ments." 

As the particulars of the West Bengal Housing Board were not 
furnished by the Member, the Housing Department, Government or 
West Bengal, were requested to send the requisite particulars of the 
aforesaid Board. The part:culars, received on 26 March, 1983 in that 
regard. have been scrutinised by the Committee. The Committee note 
that flhe members of the West Bengal Housing Board are entitled to an 
allowance of Rs. 100/- for every meeting of the Board and Rs. 50/- for 
any meeting of the Sub-Committee of the Board attended by them. 
Besides. they are also entitled to draw travelling allowance at the rate 
admissible to a Class 1 Officer draVting a salary of Rs. 2500/- per month 
and above. Thus, the allowances drawn by them are not covered by the 
'compensatory allowance'. Besides. the Board exercises executive and 
financial powers as the Board may, from time to time, incur expenditure 
and undertake works for the framing and execution of such housing 
schemes as it may consider necessary and such housing schemes may 
include housing schemes in relation to lands and buildinSS vested in or in 
the possession of the State Government. 

The Committee feel that even if Members of Parliament on their 
appointment as members of the Housing Board, are paid TAfDA at the 
same rate as are payable to an M.E. under the Salary, Allowances and 
Pension of ~embers of the Parliament Act. 1954, it is not material as the 
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Joint Committee on Offices of Profit (Fifth Lok Sabha) had consistently 
recommended that in view of the executive and financial powers exercised 
by the Housing Boards, their membership (including chairmanship) ought 
not to be exempt from disqualification. In this connection, the Joint 
Committee on Offices of Profit (Fifth Lok Sabha), have made the following 
recommendations in respect of the Himachal Pradesh Housing Board:-

"The Committee note that the Chairman of the Himachal 
Pradesh Housing Board, if a non-official is entitled to a pay not 
exceeding R.s. 18001-per mensem which doe&. not come within the 
ambit of 'compensatory allowance'. The other non 'official members 
are entitled to T AIDA, which is less than the 'compensatory. 
allowance'. However, as the Board exercises executive and financial 
powers, the Committee feel that the membership of the Board 
(including chairmanship) ought not to be exempt from disqualifica-
tion." 

• [Seventeenth Report JCOP-(Fifth Lok Sabha) Para 28, p.7J 

As the non-official members of the West Bengal Housing Board are 
entitled to draw allowances @ Rs. 100/- per meeting of the Board besides 
travelling allowance at the rate admissible to a Class I Government 
Officer drawin&. a salary above Rs. 2500/- per month, the Committee are 
of the opinion that the remuneration admissible to non-official mt:rubers 
of the Board is not covered by the 'compensatory allowance'. Besides, the 
Board also exercises executive:and financial powers. Hence, the Committee 
recommend that the non-official members of the West Bengal Housing 
Board ought not to he exempt from disqualification. 

Mizoram State Managing Committee of the Special Fund for Reconstruction 
and Rehabilitation of Ex-servicemen (Mizoram) 

2.4 While considering the Mizoram State Managing Committee of 
the Special Fund for Reconstruction and Rehabilitation of Ex-~ervice­
men, the Joint Committee have noted that the non-official members of the 
said C'"mmittee are not paid any remuneration. and the functions of the 
Managing Committee are of executive and financial nature. The members 
of the Managing Committee are also in a. position to wield influence and 
patronage. The Committee have, therefore, held over consideration of the 
matter and desired to study particulars of thesimiJar bodies considered 
earlier by the Joint COmmittee on Offices of Profit (Fifth Lok Sabha). 
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While considering particulars of the Mizoram State ·Managing 
Committee of the Special Fund for Reconstruction and Rehabilitation of 
Ex-servicemen, the Joint Committee have also perused the particulars and 
recommendations made earlier thereon, of the following bodies:-

(i) Cenbal Managing Committee of the Special Fund for 
Reconstruction and Rehabilitation of Ex-servicemen. 

(ij) Managing Committee for the Management of Special Fund for 
Reconstruction and Rahabilitation of Ex-servicemen, Chandi-
garh. 

(iii) State Managing Committee of tbeSpecial Fund for.Reconstruc-
tion and Rehabilitation of Ex-servicemen of Union Territory 
of Pondicherry. 

(iv) Managing CommIttee for Administration of the Special Services 
Fund for reconstruction and rehabilitation of Ex-servicemen 
(Tripura). 

The Committee note that in the case of Central Managing Committee 
of the Special Fund for Reconstruction and Rehabilitation of Ex-servicc-
men, the Joint Committee (Fifth Lok Sabha), vide paragraph 22 of their 
Tenth Report, had recommended that membership thereof ought not to be 

, ex~mpt from disqualification in view of executive and financial powers 
exercised by the Committee despite the fact that remuneration admissible 
to members of that Committee was less than the 'compensatory allowance'. 
Subsequently, while examining the Managing Committees of the Special 
Fund for Reconstruction and Rehabilitation of Ex-servicem·en of Cbandi-
garh, Pondicherry and Tripura, the Joint Committee on Offices of Profit 
(Fifth Lok Sabba) vide paragraph 22 of theIr Eighteenth Report, had 
held that, as no remuneration was payable to the non-official member 
of the above bodies, they did not hold an office of proOt. Even thougb the 
bodies were carrying executive and financial powers, the Committee, at 
that time, felt that the nature and extent of the influence was not such, as 
to call for their disqualification. 

The joint Committee have considered the matter in depth and feel 
that in view of the stand taken by them persistently that whenever execu-
tive, financial or judicial powers are exercised by non-official members 
of any Committee{Board/Corp.oration, etc., they· should not be exempt 
from disqualification even if they do not receive any pecuniary gain. 
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In the case of the Mizoram State Managing Committee of the 
Special Fund for Reconstruction and Rehabilitation of Ex-servicemen, the 
Committee note that the said body exercises executive and:financial powers 
and thereby the members thereof are in a position to wield influence and 
patronage. As. such, the Committee are of the opinion that the non-
official members of the Mizoram State Managing Committee ought not 
to be exempt from disqualification. 

The Pondicherry Khadi & Village Industries Board (Pondicherry) 

2.5 The Committee note that the non-official members of the Pon-
dicherry Khadi & Village Industries Board are entitled to draw in r;:espect 
of journey TA and other allowance at the highest rates admissible to' the 
Government servants of .the Fint Grade which is less than 'compensatory 
allowanec'. However, the BOard exercises executive and financial powers. 
As such, the Committee feel thatthe non-official members of the Board 
ought not to be exempt from disqualification. 

While arriving at the above decision, the Committee have taken noto 
of the fact that in the case of similar bodies set up by the States of Jammu 
and Kashmir, Rajasthan, Himachal Pradesh, Tamil Nadu and Uttar 
Pradesh, the Joint Committee on Offices of Profit (Fifth Lok Sabha) had 
recommended that the membership including chairmanship ought 
not to be exempt from disqualification [Sixth Report (Fifth Lok Sabha), 
paragraph 13; Nintb Report (Fifth Lok Sabha), paragraph 14; Tenth 
Report (Fifth Lok Sabha), paragraph 26 and Thirteentb Report (Fifth 
Lok Sabba), paragraphs 27 and 28]. . 

Board of Directors of the Pondicherry Industrial Promotion, Deve/tJpmelit 
and Investment Corporation Ltd. (Pondicherry) 

2.6 The Committee note that the non-official Directors of the Board 
of Directors of the Pondicherry Industrial Promotion Development and 
Investment Corporation Limited are paid TA, hotel and other expenses 
incurred by them. Additional remunerations are also paid to tbem as 
determined by the Lieutenant Governor. 

As the rates are not specified and in case tbo non-official Directors 
draw more than Rs. 751-per day, the payment admissible to them will not 
be covered by the 'cOmpensatory allowance', as defined in Section 2 (a) of 
the Parliament (~evention of Disqualification) Act, 1959. As the Board of 
Directors exercise executive and financial powers and are in a position to 
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wield influence, the CoDimittee recommend that the non-official Directors 
of the Board ought not to be exempt from disqualification even if tho pay-
mont admissible to them is covered by the 'compensatory allowance'_ 

Board of Industries (Pondicherry) 

2.7 The Committee note that the non-official membcn of the 
Board of. Industries, Pondicberry, are entitled to T A and DA which arc 
covered by the 'compensatory allowance'. But the Board exercises financial 
powers and is in a position to wield influence. As such, thc Committee feel 
that the non-official members of the Board ought not to be exempt 
from disqualification. 

While arriving at the above decision, the Committee aIao note that 
in the case of a similar body, namely, Board of Industries, Himachal 
Pradesh Joint Committee on Offices of Profit (Fifth Lok Sabha), have 
recommended as follows:-

"The Committee note that the non-official members of the Board of 
Industries arc entitled to TA and DA ras Grade IOfficers which 
is less than the 'compensatory allowance', as defined in Sec-
tion 2 (a) of the Parliament (Prevention of Disqualification) Act, 
1959. The Committee, however, note that an aid by the State Govern-
ment for an amount, which exceeds Rs. 5,000/-, has to get the 
approval of the Board before it is sanctioned. The Board is thus in 
a position to wield influence. The Committee, therefore, recommend 
that the membership of the Board ought not to be exempt from 
disqualification. [Sixth Report (5LS), paJtl.graph 7, p. 1] 

Stale Council for Women's Education (Pondicherry) 

2.8 The Committee note that no remuneration is payable to tho 
non-official members of the State Council for Women's Education, Pondi-
cherry.' The functions of the Council arc advisory in nature_ Hence, the 
Committee recommend that the non-official members of the State Council 
for Women's Education ought to be exempt from disqualification. 

State Advisory Boardfor fo.'tering French Education, (Polldicherry) 

2.9 The Committee note that no remuneration is payable to the 
non-official members of the Board. The functions of the Board arc advi-
tory in nature. The Committee, therefore, recommend that the non-official 



a 
members of the State Advisory Board for fostering French Education in 
Pondicherry ought to be exempt from disqualification. 

Working Committee of National Foundation for Teachers Welfare 
(Pondicherry) 

2.10 The Committee note that no remuneration is paid to the non-
official members of the Working Committee of National Foundation for 
Teachers Welfare. The Committee, however, exercises executive and 
financial powers and is in a position to wield influence and patronage. As 
such the Committee feel that the non-official members of the Working 
Committee of National Foundation for Teachers Welfare ought not to be 
exempt from disqualification. 

District Level Advisory Committee for District Industries Centre, Mahe 
Region (Pondicherry) 

2.11 The Committee note that no remuneration is payable to the 
non-official members of the District level Advisory Committee for District 
Industries Centre, Mahe Region. The functions of the said District level 
Advisory Committee are also advisory in nature. As such, the Committee 
recommend that the non-official members of the District Level Advisory. 
Committee for District Industries Centre, Mahe Region ought to be 
exempt from disqualification. 

District Lelrel Advisory Committee for District Industries Centre, Yanam 
Region (Pondicherry) 

2.12 The Committee tote that no remuneration is payable to the 
non-official members of the District level Advisory Committee for District. 
Industries Centre, Yanam Region. The functions of the said District level 
Advisory Committee are also advisory in nature. As such, the Committee 
recommend that the non-official members of the District level Advisory 
Committee for District Industries Centre, Yanam Region ought to be 
exempt from disqualification. 

Committee for Rehabilitation of Sick Units (Pondicherry) 

2.13 The Committee note that no remuneration is payable to the 
non-official members of the Committee for Rehabilitation of Sick Units. 
The functions of the said Committee arc also advisory in nature. As such, 
the Committee feel that the non-Official members of the Committee for 
Rehabilitation of Sick Units ought to be exempt from disqualification. 
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State Lel'el Ancillary' Guidance Committee for the development of oneil/ol.I' 
industries in Pondicherry 

2.14 The Committee note that no remuneration is payable to the 
non-official members of the ·State Level Ancillary Guidance Committee 
for the development of ancillary industries in Pondicherry. The functions 
of the said Committee are, however, executive and financial in nature. 
Hence, the Committee recommend that the non-official members of the 
State level Ancillary Guidance Committee ought not to be exempt from 
disqualification. 

Joint Civilian Army Boards for Selection for Commission OJ part-time 
officers for N.C .C. in Educational Institutions <Pondicherry) 

2.1S The Committee note that the non-official member of tbe' Joint 
Civilian Army Boards for Selection for Commission as part time officers 
for N.C.C. in Educational Institutions is not entitled to any remuneration. 
The functions of the Boards namely to select N.C.C. part-time officers are 
executive in nature. The Boards are, thus,' in a position to wield influence 
by way of patronage. As such. the Committee feel that the non-ofBciai 
members of the Joint Civilian Army Board for Selection for Commission as 
part-time in officers for N.C.C. in Educational institutions ought not to be 
exempt from disqualification. 

While arriving at the above decision, the Committee have also taken 
note of tbe fact tbat in tbe case of a similar body, viz .. Committee for 
Selection of N.C.C. Officer, Senior <Andamans), the Joint Committee on 
Offices on Profit (Fifth Lok Sabba) have recommended as follows :-

• 
"The Committee note that no remuneration is payable to the non-
official members of the aboVe bodies, and as sucb, they do not hold 
an office of profit within the meaning of Articiel02( I )(a) of the cons':' 
thution. It is true that a majority of above bodies carried executive 
or financial powers and even where the bodies are advisory, their 
members are in a position to wield influence. But the question ii 
wbether the nature and extent of the influence that may be wielded 
by the members of these bodies is such as to call for their. disqualifi-
cation under Article 102(1) <a) of the Constitution. After pving a 
careful thought to the character, C()mpositioil. etc. of each ortllO 
. above bodies, the COmnlittec bave come to the' conclusion that 
membership of none of the above bodies ~ be . disqua1ified under 
Article '102(1) <a> of the Constitution. . '. ,-, 
fEightecnth Report, (JCOP-Fifth Lok Sabha), 'para 22, P. 8] , 
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State Songeetho Nataka Sangam (Pondi,cherry) 

2.16 The ComJDittee note that no remuneration is payable to the 
non-official members of the State Sangeetha Nataka Sangam. The func-
tions of the Sangam are mainly advisory in nature. As such, the Commit-
tee feel that the non-official members of the Sangam ought to be exempt 
from disqualification. 

Programme Advisory Committee (Pondicherry) 

2.17 The Committee note that no remuneration is payable to the 
non-official members of the Programme Advisory Committee. The func-
tions of the said Committee are also advisory in nature. Hence, the 
COmmittee feel that the non-official members of the Committee ought to be 
exempt from disqualification. 

Advisory Committee for Promotion of Art and Culture, Union Territory 
of Pondicherry 

2.18 The Committee note that no remuneration is payable to the 
non-official members of the Advisory Committee for Promotion of Art 
and Culture. The functions of the said Committee are also advisory in 
nature. As such, the Committee feel that non-official members of the 
Advisory Committee for Promotion of Art and Culture, Pondicherry 
ought to be exempt~rom disqualification. 

State Organising Committee of Nehru YUl'ak Kendra (Pondicherry) 

2.19 The Committee note that they have earlier examined a similar 
body, namely, State Organising Committee on Nebru Yuvak Kendras 
(Tamil Nadu) and have recommended in paragrapb 2.14 of their fifth 
aoport (Seventh Lok Sabha) that non· official members of that body ought 
to be exempt from disqualification as they are paid TA/DA which is 
covered by the compensatory allowance and the functions of the Commit-
tee are also advisory. 

Similarly, in the csse of State Organising Committee on Nehru 
Yuvak Kendra (Pondicherry), no remuneration is payable to the non-
official members of the Committee. The functions of the said Committee 
are also advisory in nature. As such, 'the Committee feel that the non-
Official memben of the State Orpnisinl Committee of Nehru Yuvak 
Kendra, Pondicherry ought to be exempt from disqUlllification. 
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Arbitration Promotion Board at State Level, (Pondicherry) 

2.20 The Committee note that no remuneration is payable to the 
non-official members of the Arbitration Promotion Board. The functions 
of the Board are also advisory in nature. As such, the Committee feel 
that the non-official members of the Atbitration Promotion Board at State 
Level, Pondicherry ought to be exempt from disqualification. 

State Board of Adult Education (Pondicherry) 

2.21 The Committee note that no remuneration is payable to the 
non-official members of the State Board of Adult EdQ\.~tion. The 
functions of the said Board are also advisory in nature. AI such, the 
Committee feel that the non-official members of the State Board of Adult 
Ed ucation, Pondicherry ought to be exempt from disqualification. 

Committee for the Welfare of Scheduled Castes and Social Welfare 
(Pondicherry) 

2.22 The Committee note that the functions of the C~mmittee for 
the Welfare of Scheduled Castes and Social Welfare are mainly ad visory 
in nature, and the non-official members of the Committee are entitled to 
draw T AIDA as provided in Government Rules (rates not specified). As 
such, the Committee feel that the non-official members of the Welfare of 
Scheduled Castes and Social Welfare ought to be exempt from disqualifica-
tion, so long as the payment of TA and DA does not exceed the 
'compensatory aUowance' as defined in Section 2 ('1) of the Parliament 
(prevention of Disqualification) Act, 1959. 

State Lev.el Co-ordination Committee for District Industries Centre, 
(Pondicherry) 

2.23 TIle Committee note that though the non-official members of 
the State Level Co:.ordination Committee are not entided to any remunera-
tion yet the said Committee exercises executive powers like recruitment 
of personnel and selection of land for District Industries Centre. Thua, 
the said Committee is in a position to wield influence and patronaae. As 
such, the Committee are of the view that the non-official members of the 
State Level Co-ordination Committee for District Industries Centre. 
POndicherry 9u6ht not to be exempt from disqualification. 
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R~iew COminittee to rt'I,iew the Progress of the Agricultural Refinance 
Development Corporation Scheme for Development Fisheries in Pondicherry 

and Karaikal regions (Pondicherry) 

2.24 The Committee note that no remuneration is -payable to the 
non-official members of the Review Committee to review the progress of 
the Agricultural Refinance Development Corporation Scheme for Develop-
ment Fisheries in Pondicherry and Karaikal regions. The functions of the 
Committee are mainly advisory in nature. As such, the Committee feel 
that the non-official members of the Review Committee to review the 
progress of the Agricultural Refinance Development Corporation Scheme 
for Development Fisheries in Pondicherry and Karaikal regions 
(P~ndicherry) ought to be exempt from disqualification. 

Leprosy Adl'isory Committee (Pondicherry) 

2.25 The Committee note that the non-official members of the 
Leprosy Advisory Cc1mmittee, Pondicherry are entitled to draw TA/DA at 
tbe rates admissible. t:> Grade I Officers which is covered by the 'com-
pensatory allowance'. The functions of the said Committee are also 
purely advisory in nature. As such, the Committee feel that the nOD-
official members of the Leprosy Advisory Committee, Pondicherry 
ought to be exempt from disqualification. 

Committee for Selection of Best Hospital, Best Primary Health Centre 
1",11 Best Dispensory (Pondicherry) 

2.26 The Committee note that the non-official members of the 
Committee for Selection of Best Hospital, Best Primary Health Centre 
and Best Dispensary are entitled to draw TA/DA at the rates admissible to 
Grade I officers which is covered by the 'compensatory allowance'. The 
functions of the said Committee are also purely advisory in nature. Hence. 
the Committee are of the view that the non-official members of the 
Committee for Selection of Best Hospital. Best Primary Health Centre and 
Best Dispensary ought to be exemprfrom disqualification. 

NEW DELHI; 
November 28, i 98i. 
A.grahayalla 7, J 905 (Saka) 

GULSHER AHM ED 
Chairman 

Joint Committee 011 

Offices of Profit 



APPENDIX 
I 

(Vide para 1.2 of the Report) 

MINUTES OF THE JOINT COMMITTEE ONiOFFICES OF PROFIT 
(SEVENTH LOK SABRA) 

xxxm 
THIR TV-THIRD-SITTING 

The Committee met on Wednesday, 6 April, 1983 from 15.00 to 
16.45 hours. 

PRESENT 
Shri Gulsher Ahmed-Chairman 

2. Shri Ajitsinh Dabhi 
3. Shri Virdhi Chander Jain 
4. Shri S.A. Dorai Sebastian 
S. Shri N. K. Shejwallc.ar 

MEMBIIRS 

Lok Sabha 

Rajya SabluJ 

6. Shri Syed Rahmat Ali 
7. Sbri Dinesh Goswami 
8. Shri Lakhan Sinp 
9. Shri Ram Bhagat Paswan 

SBaurrAlUAT 

Shri S. D. Kaura- Chief Legislatiw! Committee O.flicer 
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2. The Committee first took up for consideration Memorandum No. 
123 regarding examination of Mizoram State Managing Committee of the 
Special Fund for Reconstruction and Rehabilitation of Ex-servicemen. 

Exami1lDtion of Mizoram State Managing Committee of the Special Fund 
for Reconstruction and Rehabilitation of 'Ex-servicemen.--(Memorandum 

No. 123) 
3. At their sitting held on 16 September, 1982, while considering 

Memorandum No. 83 in respect of the Mizoram State Managing Com-
mittee of the Special Fund for Reconstruction and Rehabilitation of Ex-
servicemen, the Joint Committee had noted that the non-official members 
of the said Committee were not paid any remuneration and th.e functions 
of the Managing Committee were of executive and financial in nature. The 
members of the Managing Committee were, however, in a position to 
wield influence and patronage. The Committee held over consideration of 
Memorandum No. 83 and desired to study particulars of the similar bodies 
considered earlier by the Joint Committee on Offices of Profit (Fifth LOk 
Sabba). 

4. The Committee accordingly perused the particulars and recommen-
dations made thereon of the following bodies:-

(i) Central Managing Commitee of the Special Fund for Reconstruction 
and Rehabilitation of Ex-servicemen. (Memorandum No. 375) 

(ii) Managing Committee for the management of special Fund for 
Reconstruction and Rehabilitation of Ex-servicemen, Chandigarh. 
(Memorandum No. 192 and 1062) 

(iii) State Managing Committee of the Special Fund for Reconstruction 
and Rehabilitation of Ex-servicemen of Union Territory of Pondi-
cherry. (Memo. No. 1067) 

(iv) Managing Committee for Administration of the Special Services 
Fund for reconstruction and rehabilitation of Ex-servicemen(Tripura). 
(Memo. No. 1068) 

S. The committee noted that in· the case of the Central Managing 
Committee of the Special Fund for Reconstruction and Rehabilitation of 
Ex-servicemen, the Joint Committee (Fifth Lok Sabba) vide paragrapb 22 
of their tenth Report recommended that memebership thereof ought Dot to 
be exempt from disqualification in view of exeutive and financial powers 
exercised by the Committee despite the fact .that remuneration admissible to 
members of that Committee was less than tbe' compensatory allowance'. 
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Subsequently, while examining the Managing Committees of the Special 
Fund for Reconstruction and Rehabilitation of Ex-servic~men of 
Chandigarh, Pondicherry and Tripura, the joint Committee (Fifth 
Lok Sabha) -vide paragraph 22 of their Eighteenth Report held that as no 
remuneration was payable to the non-official members of the above bodies, 
they did not hold an office of profit. Even though the bodies were 
carrying executive and financial powers, the Committee, at that time, felt 
that the nature and extent of the influence were not such as to call for 
their disqualification. 

6. The Joint Committee (Seventh Lok Sabha), however, did not sub-
scribe to the abo"e view and felt that in view of the stand taken by them 
persistently that whenever executive, financial or judicial powers were 
exercised by non-official members of any CommittcefBoa,rd/Corporation 
etc., they should not be exempt from disqualification even if they did not 
have any pecuniary gain. 

7. In the case of the Mizor.am State Managing Committee of the 
Special Fund for Reconstruction and Rehabilitation of Ex-service-
men, tbe Committee noted that the said body exercised executive and 
financial powers and thereby the members thereof were in a position to 
wield influence and patronage. ~ such, the Committee felt that the non-
official members of the Mizoram State Managing CoDunitteo ought not to 
be exempt from disqualification. 

x X x 
The Committee then adjourned. 

*OmiUed portions of the Minutes are not c:ow:red by this R.eport. 



XXXIV 

THIRTY -FOURTH SmING 
The Committee met on Monday, 30 May, 1983 from 15.00 to 15.45 

hours. 

PRESENT 

Shri GuIaher Ahmed-Chairman 

MEMBERS 

Lok &bha 

2. Shri Harish Kumar Gangwar 
3. Shri Krishna Chandra Halder 
4. Shri Virdhi Chander Jain 
5. Shri N.K. Shejwalkar 
6. Shri NandibYellaiah 

Rojya Sabha 

7. Shri Syed Rahmat Ali 
8. Shri Robin Kakati 
9. Shri Lathan Singh 

SECRETARIAT 

Shri T.E. Jagannathan-Senior Legislative Committee Officer 

2. The Committee took up for consideration Memoranda Nos. 125 
to 129, ]31 to 134 and 139 relating to the following Ccmmittees/Boardsl 

16 
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Councils etc., constituted by State Government and Union Ter5itory 
Administrations. 

The Pondicherry Khadi & Village Industries Board, Pondicherry 
(Memorandum No. 125) 

3. The Committee noted that the non-official members of the Pondi-
cherry Khadi & Village Industries Board were entitled to draw in respect 
of journey T A and ~ther allowance at the highest rates adqtissible to the 
Government servants of the First Grade under the Government which was 
less than the 'compensatory allowance'. However, the Board exercised 
executive and financial powers. As such, the Committee felt that the non-
official members of the Board ought not to be exempt from disqualifi-" 
cation. 

While arriving at the above decision, the Committee took note of 
the fact that in the case of similar bodies set up by the States of Jammu and 
Kashmir, Rajasthan, Himachal Pradesh, Tamil Nadu and Uttar Pradesh, 
tbe Joint Committee on Offices of Profit (Fifth Lok Sabha) had recom-
mended that the membenhip including chairmanship ought not to be 
exempt from disqualification vide Sixth Report (Fifth Lok Sabha), para-
graph 13 ; Ninth Report (Fifth Lot Sabha), paragraph 104, Tenth Report 
(Fifth Lok Sabha), paragraph 26 and Thirteenth Report (Fifth Lok Sabha), 
paragraphs 27 and 28, respectively. 

Board of Directors of the Pondicherry Industrial Promotion, Del'elopment 
and Investment Corporation Ltd. Pondicherry (Memorandum No. J 26) 

4. The Committee noted that the non-official Directors of the 
Board of Directors of the Pondicherry Industrial Promotion, Develop-
ment and Investment Corporation Limited were paid TA/hotel and other 
expenses incurred by them. Additional remunerations were also paid to 
them as determined by the Lieutenant Governor. As the rates were. not 
specified, in case the non-official Directors drew more than Rs. 51/- per 
day. the payment admissible to them would be more than the 'compensatory 
allowancc' as defined in Section 2 (a) of the Parliament (Prevention of 
Disqualification) Act, 1959. As the Board of Directors exercised 
executive and financial powers and was in a position to wield influence, 

. the Committee recommended that the non-official Directors of the Board 
ought not to be exempt from disqualification even if the payment admissible 
to them was less than the 'compensatory allowance' .. 
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Board of Industries, Pondicherry-(Memorandum No. 127) 
• 
5. The Committee noted that the non-official members of the Board 

of Industries. Pondicherry were entitled to T A and ,DA which were less 
than the 'compensatory allowance'. But the Board exercised financial 
powers and was in a position to wield influence. As such, the Committee 
felt that the non-official members of the Board ought not to be e-cempt 
from disqualification. 

In that connection, the Committee also noted that in the case of a' 
similar body, namely, Board of Industries, Himachal Pradesh, the Joint 
Committee on 'Offices of Profit (Fifth Lok· Sabha) recommended as 
foDows:-

"The Committee note that the non-official members of the 
Board of Industries are entitled to TA and DA as Grade I Officers 
which is less than the 'comp.ensatory allowance'; as defined in 
Section 2 (a) of the Parliament (Prevention of DisquaIifi~tion) 

Act. 1959. The Committee, however, note that an aid by the 
State Government for an· amount which elLceeeds Rs. 5,000/-
has to get the .approval of the Board before it is sanct.ioned. The 
Board is thus in a position to wield influence. The Committee, 
. therefore, recommend that the membership of the Board ought not 
to be exempted from disqualification." [Sixth Report (SLS), 
paragraph 7, p.l] 

State Council for Women's· Education, Pondicherry-(Memorandum 
No. 128) 

6.. The Committee note4 that no remuneration was payable to tbe 
~on-official members ;ofthe State Council for Women's Education, Pondi-
cherry. The functions of the Council were advisory in nature. Hence, the 
Committee recommended that the non-official members of the State 
Council for WorneD's Education ought to be exempt from disqualification. 

State Advisory Boord for fostering French Education, Pondicherry-
(Memorandum No. 129) 

, ' 7. The Comfuitteenoted that fio reriluneration was payable to the non-
official members of the Board. The functions of tbe Board were ad,viM>r, 
in; nature. The Committee,therefore; recommended that the non-9fficial 
members of the State AdviSOry Board for fostering French Edu~ation in 
Ponciichcrry ought to be exempt from disqualification. 
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, i 

Whether meDlbership of the West BeQgal,Ho~ing Board co~~ 
stitUteS an Office of' Profit-query from Shi:. ~al' D~~, 
M.P. (Memorandum No. 132)' "., ' > 

West Bengal Housing Board (West Bengal) (Memorandum 
No. 133) 

9. Shri Amal Datta, Member of Parliament (Lok Sabha), in his 
• letter dated 15 January, 1983 stated as follows: 

" ...... 1 was unable to accept the membership of West' Beagtlt 
, , Housing Board inview·oftbe'present rules which entitleameUl&r 

to Rs. 100/- for attending a meeting of the Board. I Dave told "tb'e 
. Minister of Housing who is al~' :the Chairman of the HOliSinj 
Board, 'and appoints members of the 'B~ard' to,cha.n,e the r~ 

'so that it does not constitute an office of p~ofit:'H~b~ agreed to' do 
so butcontrove~sy bas ~ris~ reprdi~g wh~ amendmenttO~l~ 
should be made. . ,',' ' ,', " , 

My suggestion bas been to amend tbe rules to the effect that a Mem-
"ber of the Parliament if appointed a member of" th~Board wiD get 
travelling and daily allowance in the same'Scale as adnm&ible to'hiln 
while attending a meeting uf Parliainentary/Coftsultative Committee. 
Please confirm whether the above suggestion ()f mine is in order and 
also wl1etber it is als,o the' practice or converttion to pay to M~P~. 
T A and DA in the sam~ scale as paid 'by Patiiaul'ent when they ili 
appointed to other Boards/Committees of the Central/State Govern:.. 
ments." 

As the particulars of the West Bengal Housing Board were not fur-
nished by,the Member, the Hou~ing . Department. ,GQveQlJllCnt of West 
Bengal were requested to' send the requisite parti~ of tbc afor~i4 
Board. The particulars. received Jon 26 Mar-.h, 1 P8l j~, that r~gard, had 
been scrutinised by thc Committee.rhe CQDl~~ n!)ted that the membcrJ 
of the west Bengal Housing Boilrd were elltitkd to an allowance of Rs. 
loo/-for evtry meeting of the Board and Rs.SOI- for ,MY ,meeting" of tho 
Sub-Committee of the Board attended by them. Besides, they werc also 
entitlcd to dravelling allowance at the rate draw travetling to a Class I 
Officer drawing a salary of Rs. 25OO/-per month and above. Thus the a110-

Omitted portions of the minutes are not covered by this Report. 
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wances drawn by them were more thaD 'compensatory allowance'. Besides, 
the Board exercised ex\!cutive and financial powers as the Board might 
ftom time to time, incur eipeilditure and undertake works for the fra-
min, and executiOn of such housing schemes as it might consider necessary 
and such housing scbemes might include housing schemes in relation to 
Iuds and buildings vested in or in the possession of tbe State Govern-
ment. 

In that connection, the Co..-mittee felt that even if Members of. 
Parliament on their appointment as members of the Housing 'Board, were 
paid TAfDA at the same rate as wero payable to an M.P. under 
Salary AllowaDCCs and Pension of Mcmb~rs of Parliament Act, 1954, it 
wa,s not material as the Joint Committee on Offices of Profit (Fiftb Lok 
Sabha)' had consistently recommended that in view of the executive and 
financial powers exercised by the Housing Boards, the membersbips (in-
cbJding.chairmansbips) ought not to be exempt from disqualification. The 
attention of the Committee was drawn to the following recommendation 
inade by the 10int Committee on Offices of Profit (Fifth Lok Sabha) in 
respect of the Himachal Pradesh Housing Board:-

"The Committee note that the Chairman of the Himachal Pradash 
Housing Board, if a non-oflicial, is entitled to a pay not exceeding Rs. 
1800/-per mooscm which does not come within the ambit of 'compensa-
tory allowaoc'. 'The other non-official members are entitled to T AIDA, 
which is less than tbe 'compensatory allowance'. However, as the Board 
exercises executive and financial po wers, tbe Committee feel that the 
membership of the Board (including chairmanship) o~ght not to be exempt 
from disqualifica·tion." 

[Seventeenth Report (JCOP~Fifth Lok Sabha) para 28, p.7] 

A. the non-o~cial members of the West Bengal Housing Board 
were entitled to draW allowances @ Rs. loo/-per meeting of the Board 
besides travelling allowance at tbe rate admissible to a Class I Government 
Officer drawing a salary above Rs. 2500/-per month, tbe Committee were 
or the opinion that the remuneration admissible to non-official members 
of the Board was mOrO than tbe ·compensatory anowance,. Besides, the 
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Board also exercised executive and financial powers. Hence, the Com-
mittee recommended that the nOD-official members of the West BeDgai 
Housing Board ought not to be exempt frem disqualificatioD. 

x x x x x 
ll. The Committee then adjourned to meet again on Tuesday, 

31 May, J983. 

Omitted portioDs of the minutes are not eo~ by this Report. 
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SEVENTH LOK SABHA 

THIRTY-FIFTH SITI'ING 

The Committee met on Tuesday, 31 May, 1983 from 11.00 to 12.()(, 
hours. 

PRESENT 

Shri Gulsher Ahmed-Chaiman 

MEMBERS 

uk SaMa 

2. Shri Ajitsinh Dabhl 
3. Shri Virdhi Chandcr Jain 
4. Shri Rasheed Masood 
5. Shri S.A. Dorai Sebastian 
6. Shri N.K. Shejwalkar 
7. Shri Nandi Yellaiah 8.' Shri Jamilur Rahman 

9.;' Shli Syed Rahmat Ali 
10. Shri Robin Kakati 
11. Shli Lakhan Singh 

Rajya Sabha 

12. Shri Ram Bhagat Paswan 

SEaurrAlOAT 

Shri T.E. Jagannathan-Senior Legis/atire Committee Officer 

2. The Committee to(lk up fer consideration Memeranda Nos. 130. 
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135 to 138 and· 140 relating to the following Committees/Board etc. 'cons-
1ituted by the Union Territory Administration. 

Working Committee of National Foundation for Teachers Welfare 
(fondicherry)-(Me",orandum No. 130) 

3. The Committee noted that no remuneration was paid to the non .. 
official members of the Working Committee of National Foundation for 
Teachers Welfare (Pondicherry). The Committee, however, exercised 
executive and financial powers and was in a position to weild iDftuence 
and, patronage. As such, the Committee felt that the non-official members 
of the Working Committee of National Foundation for Teachers Welfuc 
ought not to be exempt from disqualification. 

District iel'el Advisory' Committee for District Industries Centre, 
Mahe Region (Pondicherr!.)-(Me~randum No. 135.) 

4. The Committee noted that no remuneration was payable to the non-
official members of the Committee. The'functions of the Committee were 
also advisory in nature. As such, the Committee rccomended that the 
non-official members of the District level Ad :isory Committee for District 
Industries Centre, Mahe Region (Po'ldichery) ought to be exempt from 
disqualification. 

District lel'ei Adl'isory Committee for District Industries Centre. 
Yanam Region (Pondicherry)-(Memorandum No. 136) 

5. The Committee noted that no remuneration was payable to the non-
official members of 'the Committee. The functions of the Committee 
were also advisory in nature. Hence, the Committee recommended 
that the non-official members of the District level Advisory Committee 
for District Industries Centre, Yanam Region (Pondicherry) oUght to be 
exempt from disqualification. 

Committee for Rehcibilitation of Sick Units (Pondicherry)-(Mem­
orandum No. 137) 

6. The Committeenotcd that no remuneration was payable to the non-
official members of the Committee; The functions of the Committee were 
also advisory in nature. As such. the Committee felt that the' non-official 
members of the Committee for Rehabilitation of Sick Units (Pondicherry) 

. ought to be exempt from disqualification. 
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State Level Ancillary Guidance Committee for the de~'elopment 

of ancillary industries in Pondicherry-{Memorandum No. ]38) 

7. The Committee noted that no remuneration was payable to the non-
official members of the State· Level An~ilIary Guidance Committee for 
the development of ancillary industries in Pondicherry. The functions of 
the Committee. were, however, executive and financial in nature. Hence, 
the Committee recommended that the non-official members of the Com-
mittee ought not to be exempt from disqualification .. 

Joint CiPilian Anny Boards for Selection for Commission as pari-time 

officers for N.C.C. in Educa~ionallnstitutions (Pondicher~y)-(Memorandum 
No. 140) 

8. The Cemmittee noted that the non-official member of the Joint 
Civilian Army Boards for Selection for Commission as part time officers. 
for N.C.C. in Educational Institutions (Pondicherry) was not entitled to 
any remuneration. The function of the Boards namely to select N.C.C. 
part-time officers was executive in nature; The Boards were, thus, in a 
position to wield influence by way of patronage. As such. the Committee 
felt that the non-official momlrers of the Joint Civilian Army Boards for 
Selection for Commission as part-time officers for N.C.C. in Educational 
Institutions ought not to be exempt from disqualification. 

While arriving at the above decision. the Committee noted the fact 
that in the case of a similar body. }·iz •• Committee for. Selection .of N.C.C. 
Officer. Senior (Andamans), the. Joint Committee qn Offic~ of Profit 
(Fifth Lok Sabha) recommended as follows:-

"The Committee Dote that DO remuDeratian is payablo to the non-
official members of the abovo bodies. and as such, they do not hold. 
an office of profit within the meaning of Article 102 (1) <a) of the 
ConstitlltioD. It is true tbat a majority of above bocliell carrie. execu-
tive of financial powers; and even where the bodies are Advi.ary, 
their members, are in a position to wield in6uence. But the question]. 
is whether the nature and extent of the in6ucnce that may be 
wielded by the members of these bodies is such as to call for 
their disqualification under Article 102 fl) (a> of the Constitution. 
After Jiving a careful thoupt to the character, composition, etc. of 
each of the above bodies, the Committee have ~ to the conclusion. 
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that membership of none of the above bodies' need be disqualified 
under Article 102 (1) (a) of the Constitution. 

[18R (JCOP-5LS), para 22, p.8] 

x x x 
The Committee then adjourned. 

,. . 
--Omitted portions of the minutes are not covered by this Report. 
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THIRTY-SIXTH SITTING 

The Committee met on Monday, 27 June,l983 from 15.00 to 15.45 
hours. 

PRESENT 

Shri Gulsher Ahmed-Chairman· 

MEMBERS 

Lok Sabha 

2. Sbri Ajitsinh Dabhi 

3. Shri Harish Kumar Gangwar 

4. Sbri Virdbi Chander Jain 

5. Shri Jamilur Rahman 

6. Sbri S.A. Dorai Sebastian 

7. Sbri N.K. Shejwalkar 

,. Shri Syed Rahmat Ali 

9. Shri Dinesb Goswami 

10. Shri Robin Kakati 

II. Shri Lakban Singh 

Rajya SoMa 

SECRETARIAT 

Shri S.S. Chawla-Senior Legislotive Committee Officer. 

2'. 
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2. The Committee took up for consideration 9 memoranda (Nos:' 
141 to 148 and 150) relating to the following :fCommittee/BOards, etc. 
constituted by the Union Territory Administration of Pondicherry. 

x x x x x 
State Sangeetha Nataka Sangam, Pondicherry-CMemorandum No. 

142) 
The Committee noted that no remuneration was payable to the non-

official members of the State Sangeetha Nataka Sangam,Pondicherry. 
The functions of the Sangam were mainly advisory in nature. As sucb 
the Committee felt that the non-official members of the ~ngam ough to, 
be exempt from disqualification. 

Programme Advisory Committee, Pondicherry-(Memorandum No. '143 

The Committee noted that no remuneration was payable to the non-
official members of the Programme Advisory Committee, Pondicherry., 
The functions of the Committee were also advisory in nature. Hence, the 
Committee felt that the non-official members of the Committee ought to be 
exmpt from disqualification. 

Advisory Ctlmmittee for Promotion of 4rt and Culture, Union Territory 
of POlldicherry-(Memorandum No. 144) 

The Committ~e noted that no remunerat.ion was ~ayable to the non-. 
official members of the Committee. The functions of the Committee' were; 
also advisory in nature. As such, the Committee felt that non-official 
members of the Advisory Committee for Promotion of Art and Cultur~. 
Poadicherry ollght to be exempt from disqualification. 

State Organising Committee of Nehru, Yuvilk Kendra Pondicherry)-.-.>-' 
(Memorandum No. 145) 

The Committee noted tltat the Joint Committee on Offices of 
Profit CStventh Lok Sabha} had examined a, similar body, viz., State 
Organising Committee on Nehru Yuvak Kendras (Tamil Nadu) and 
recommended that non-official member of th~ body ought to be exampt 
from disqualification vide their Fifth Report (Seventh Lok ~bha)~ 
paragraph 2.14, page 9. 

In the case of State Organising Committee on Nehru Yuvak Kendra 
(Poncdiherry), no remuneration was payable to the non-official members 

··Omitted portions of the minute'S are not covered by this Report. 
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of the Committee. The functions of the Committee were also advisory in 
nature. As such, the Committee felt that non-oflicial members of the Neh. u 
Yuvak Kendra, Pondicherry ought to he exempt from disqualification. 

Arbitration Promotion Board at State Lel'el, Pondicherry-(Mem­
orandum No 146) 

The Committee noted that no remuneration was payable to the non-
official members of the Arbitration Promotion Board. The functions of the 
Board were also advisory in nature. As such, the Committee felt that 
the non-official members of the Arbitration Promotion Board at State 
Level, Pondicherry ought to be exempt from disqualification. 

State Board of Adult Education, Pondicherry-(Memorandum No. 147) 

The- Committee noted that no remuneration was payable to the non-
official members of the Board. The functions of the Board were also 
adviSOry in nature. As sueb, the non-official members of the State Board 
of Adult Education, Pondictherry ought to be exempt from disqualification. 

Committee for the Welfare of Scheduled Castes and Social Welfare, 
Pondicherry-(Memorandum No. 148> 

The Committee felt that though the functions of the Committee for 
the Welfare of Scheduled Castes and Social Welfare, Pondichtrry were 
mainly advisory in nature but in view of the fact that the non-official 
members of the Committee were entitled to draw TA/DA as provided in 
Government Rules (rates not specified), the non-official members of the 
Committee for the Welfare of Scheduled Castes and Social Welfare 
ought to be exempt from disqualifiction, so long as the 'payment of T AIDA 
did not exceed the 'compensatory allowance' as defined in Section 2 (a> 
of the Parliament (Prevention of Disqualification) Act, 1959. 

x x x x x 

The Committee then adjourned to meet again on Tuesday, 28 June, 
1983 tit 11.00 hours. 

"Omitted portions of the minutes are not covered by this Report. 
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THIRTY -SEVENTH SITTING 

The Committee met on Tuesday, 28 June, 1983 from 1100 to 1200 
houn. 

PRESENT 

Sbri Gulsher Ahmed-Chairman 

MEMBEIlS 

£Ok Sabha 

2. Shri Ajitsinh Dabbi 

3. Shri Krisban Cbandra Halder 

4. Shri Virdhi Chander Jain 

5. Sbri Jamilur Rahman ( 

6. Sbri Rasheed Masood 

7. Shri N.K. Shejwalkar 

Rqjya Sabha 

8. Shri Dinesh Goswami 
9. Shri Robin Kakati 

10. Shri Lathan Singh 

SECRETAlllAT 

Shri S.S. Chawla-Senior Legislative Committee Officer. 
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2. The Committee took up for consideration Memoranda Nos. 149 and 
151 to 155 relating to the following Committees, Boards, etc. constituted 
by the Central Government and Union Territory Administration. 

State Level Co-ordination Committee for District Industries Centre 
(Pondicherri)~(Memorandum No. 149) 

3. The Committee felt that though the non-official members. of the Co-
ordination Committee were not entitled to any remuneration yet the Com-
mittee exercised executive powers like recruitment of personnel and 
selection of land for District Industries Centre. Thus, the Committee 
was in a position to wield influence and patronage. As such, the non-
official members of the State Level Co-ordination Committee for District 
Industries Centre, Pondic:herry ought not to be exempt from. disqualifica-
tion. 

Review Committee to review the progress of the Agricultural Refinance 
Development Corporation Scheme for Development Fisheries in Pondicherry 

and Karaikal regions (Pondicherry)-(Memorandum No. 151) 

4. The Committee noted that no rem~eration was payable to the 
non-official members of the Committee. The functions of the Committee 
were mainly advisory in nature. As such, the Joint Committee felt that 
the non-official members of the Reveiw Committee to review the progress 
of the Agricultural Refinance Development Corporation Scheme 
for Development Fisheries in Pondicherry and Karaital regions (Pondi-
cherry) ought to be exempt from disqualification. 

Screening Committee for the Panels for Sports Commentators 
(Ministry of Information and Broadcasting)-(Memorandu", No. 152) .: 

5. The Committee noted that the" non-official members of the 
Screening Commit\ee were entitled to consult811cy fee of Rs: 75/- per day 
which was riot covered by the 'compensatory allowance'. The fu~ctions 
of the Screening Committee for the Panels for Sports Commentators were 
executive in nature. 

As such, the Committee felt that the non-official members of the 
Screening Committee ought not to be exempt from disqualification. 

Advisory Committee on Sports Programmes (Ministry of Information 
and Broadcasling}-(Memorandum No. 153) 

6. The Committee noted that the non-official members of the 
Advi~ory Committee on Sports Programmes residing outside Delhi were 
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entitled to TA as admissible under the rules and a fee of Rs. 75/- per day 
which was not covered by the 'compensatory allowance'. Hence, the 
Committee felt that non-official members of the Advisory Committee on 
Sports Programmes ought not to be exempt from disqualification. 

Leprosy Advisory Committee, Pondicherry-(Memorandum No. 154} 

7. The Committee noted that the non-official members of the 
Leprosy Advisory Committc:e, Pondicherry were entitled to draw TA/DA 
at the rates admissible to Grade I Officers which was less than the 
'compensatory allowance'. The functions of the Committee were also 
purely advisory in nature. As such, the Committee felt that non-official 
members of the Leprosy Advisory Committee, Pohdicherry ought to be 
exempt from disqualification. 

Committee for Selection of Best Hospital, Best Primary Health Centre 
and Best Dispensary, Pondicherry-(Memorandum No. 155) 

8. The Committee noted that the non-official members of· the 
Committee under examination were entitled to dritwTA/DA attbe rates 
admisllible to Grade I Officers which was less tnan the 'compensatory 
allowance'. The functions of the Committee were also purely advisory in 
nature. Hence, the non-official members of the Committee for Selection of 
Best Hospital, Best Primary Health Centre and Best Dispensary ought 10 be 
exempt from disqualification. 

x x x 

The Committee then adjourned. 

Omitted portions of the minutes are not cove~ by this Report. 
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FORTY-FOURTH SITTING 

The Committee met on Monday, 28 November, 191$3 from ISO to 
1530 houn. 

PRESENT 

Shri Gulsher Ahmed-Chairman 

2. Shri Ajitsinh Dabhi 

MEMBERS 

LokSobha 

3. Shri Krishna Chandra Halder 

4. Shri N.K. Shejwalkar 
5. Shri Nandi YeUaialr 

Rajya sablul 

6. Shri Syod Rahmat Ali 
7. Shri Robin Kakati 
8. Sbri Lakhan Sin&h . 
9. Shri Ram Dhagat Paswan 

SECRETAJUAT 

1. Shri H.G. Paranjpe-Joint Secretary 
2. Shri S.S. Chawla-Senior Legislative Committee Officer 

2. The Committee considered their draft Seventh Report and 
adopted it. 

3. The Committee decided tbat the Seventh Report might be presented 
to Lok Sabha on 6 December, 1983 and a copy thereof Jaido n tbe Table 
of Rajya Sabha on the IIIUIlC day. . 

32 
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4. The Committee authorised the Chairman and, in his absence, Shri 
Krishna Chandra Halder, M.P. to prescnt the Report to Loll: Sabha on 
their behalf. 

The Committee authorised Shri Syed Rahmat Ali, M.P. and. in his 
absence, Shri Lakhan Singh, M.P. to lay the Report on the Table of 
Rajya Sabha. 

x x x 
The Committee then adjourned. 

*Omitted portions of the minutes are not covered by this Report. 
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